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CALLING ATTEISPnON TO A MATTER OF 
URGENT PUBLIC  IMPORTANCE 

Reported Racial Discrimination and 
Harassment of the people of Indian Oricin and 

Indian Immigrants in U.K. 

SHRI RAMANAND        .YADAV 
(Bihar); Sir, I call the attention of the Minister of 
External Affairs to the reported racial 
discrimination and harassment of the people of 
Indian origin and Indian immigrants in U.K. 

THE MINISTER OF EXTERNAL AFFAIRS 
(SHRI P. V. NARASIMHA RAO); Mr. Deputy 
Chairman, Sir, more than half a million people of 
Indian origin live in Britain. Most of them have 
made their homes and hearths there. People of 
Indian origin in Britain have made a significant 
contribution to that country. This has been 
acknowledged on several occasions by leading 
British personalities. 

Also a large number of Indian visitors go to U.K. 
In 1979 the number of visitors was more than 
1,80,000. Despite the large numbers involved, the 
Government of India tries to do all it can to help in 
the difficulties which the immigrants and visitors 
may at times face. 

There are reports of harassment of Indians on 
arrival in Britain. The attitude of the Customs and 
Immigration officials is said to be one of suspicion, 
sometimes also rude and unsympathetic. We have 
talked to the British authorities at various levels 
about this matter and have been assured that they 
would investigate any specific cases brought to their 
attention. 

The Acting High Commissioner of India to 
London visited the Heathrow Airport in June, 1980 
and discussed the matter with the British officials. It 
was agreed that if and when the Inian High 
Commission referred to the British officials a case 
of harassment   on    arrival,    the  latter  would 



 

consider it at high level. Our High 
Commission is vigilant. Any incident such as 
the detention and deportation of Shri Romesh 
Chandra or of difficulties faced by an amateur 
drama troupe from Pune recently at the cus-
toms is promptly brought to the notice of the 
British Foreign Office for investigation and 
redressal. 

The number of actual refusals of 
permission to enter Britain is small, the 
percentage being less than 0ne. 

Sir hon.    Members   have   on occasions  
raised    the    question of racial incident in 
Britain. Perhaps, the biggest in recent years 
was the Southhall incident of last year.  
Government  is not aware of any perceptible 
increase in such incidents. It may also be kept 
in  mind that  if  in  any  case  a person    of 
Indian    origin is  affected,  it might not be due 
only t0 racial reasons  but  neighbourhood    
tensions  or personal quarrels. However_ the 
Government is aware that there are certain    
groups    of    political parties  in Britain    
which    are    avowedly anti-Immigrant and 
racist. One of them is the National Front; 
another is1 a Neo-Nazi group  called the  
British  Movement. Both are rival    bodies.    
These parties do on occasion take out pro-
cessions and are known to write anti-immigrant    
slogans    on houses or in public places. 
However, their number is small. The National 
Front took part in the last elections of May, 
1979 but did not win any seat.  According to 
our  information,     the  demonstrations staged 
by such groups are often met by even  stronger  
counter-demonstrations not only by 
immigrants but also by the British themselves. 
Police control is  generally  adequate.     
Government recognises the fact that the task of  
controlling    racial    tensions   rests with  the  
British   Government.   However, our concern 
has invariably been expressed at various levels 
about such incidents. 

Sir, there has been a reference to racial 
discrimination. Last year we came to know of 
virginity tests carried out on women from the 
sub-continent 

wanting to enter Britain for marriage and 
vigorously protested against them. I am glad 
to say that the British Government announced 
that the tests were discontinued and expressed 
regret over their occurrence. There has been 
concern expressed over X-raying of boys and 
girls to determine their age for deciding 
admissibility for settlement in Britain. We 
have been in touch with the British 
authorities. We have been informed that these 
tests nave not been carried out on persons 
below the age of 13 and are usually conducted 
for the age group of 16 to 22. These tests, we 
are told. are performed with due precautions 
only when they are necessary for determining 
the age, which impinges upon the applicability 
to such people of certain British Immigration 
regulations. We are waiting to see the report 
on the subject by Sir Henry Yellowlees, the 
Chief Medica! Officer commissioned by the 
British Government. Here, Sir, I would like to 
add that in today's newspapers we have got 
some news, namely, that in the British 
Parliament, the Home Secretary has made a 
statement which may helps solve this problem 
to sorre extent. We are not quite sure about all 
the details. We are calling for details. But 
what he has said is contained in the following: 
— 

The British Home Secretary announced 
in the House of Commons on the 15th 
December, 1980, that in principle all 
immigrants coming for settlement will be 
required to pass a medical examination in 
their country of origin. Further, entry into 
U.K. of the spouses and depen-ent children 
of those settled there will not be dependent 
on the passing of a medical examination. 

Now this might mean that tnere is no X-ray 
being insisted upon, or this might mean that in 
some cases there can be an X-ray insited up 
m. This will have to be checked up- We are 
trying to get all the details. This is the 
position. 

We  come  across  reports  of  discri-
mination as regards job opportunities 
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for people of Indian origin in Britain. A recent 
report of the Commission for Racial Equality, 
London which was carried by the Indian Press 
la^t month, cited cases where Asians or 
Africans of sufficient- qualifications were 
often not given jobs which gc t0 the Whites. A 
certain amount of psychological 
discrimination can, therefore, be said to exist 
though the British Government is anxious to 
maintain racial harmony, which cannot be 
brought about without r ac ia l  equality. 

The British Government has recently 
published a White Paper containing proposals 
for a new British Na-tionality Law. Some 
provisions of this proposed new legislation 
could adversely affect persons of Indian ori-
gin as well as persons from some other 
Commonwealth countries. Our concern 
regarding these provisions has-been conveyed 
by our High Commissioner to the Home 
Secretary of the British Government. The 
proposed legislation is, before the British Par-
liament:1 it is for the British Parliament in its 
wisdom to cosider the pros arid cons of these 
proposals in all aspects. Like all other laws, 
the British Immigration and Nationality Laws 
are a matter for the British Government and 
Parliament to determine and decide/ 

May I, Mr. Deputy Chairman, reiterate that 
the Government of India will continue to 
make all possible eflfort&so that people of 
Indian origin who are settled in U.K. live with 
honour and dignity and those Indians who 
would like to visit Britain for business^ or 
holiday purposes do not face difficulties or 
harassment. We should, however, avoid over-
reaction, especially on reports of minor inci-
dents and one-sided accounts, it is also 
pertinent that British Immigration regulations 
are not applied exclusively to people of 
Indian' origin but to prospective immigrants, 
from various other countries as well, 

In conclusion, I would like to assure the 
House once agains that the Government will 
continue to take up genuine cases of racial 
discrimination or harassment of our 
countrymen for early appropriate action. 

Thank you  Sir. 
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SHRI P. V. NARASIMHA RAO' Sir, as I have 
just stated, past of this problem is likely to be 
solved by the decision taken by the British 
Government about which only yesterday a 
statement was made in the House of Commons 
by the British Home Secretary. 

I am not in possession of all fact as yet. If the 
House so pleases, after I get all the facts and I am 
able to judge what exactly has been the decision 
finally, i am prepared to make another statement 
giving the latest position. 

SHRI MANUBHAI PATEL (Gujarat) ;   
Please do that. 

SHRI SUNDER SINGH BHANDARI   (Uttar  
Pradesh):   Please  do. 

DR. BHAI MAHAVIR (Madhya Pradesh) :   
Please do. 

SHRI P. V. NARASIMHA RAO: At the 
moment, it appears so uncertain that except for 
commenting on what the position was yesterday 
01 the day before yesterday, we cannot d0 
anything. So, I would like the House to wait. 

MR. DEPUTY CHAIRMAN: Yes. That 
statement you can make afterwards. 

SHRI MANUBHAI PATEL: Please make that  
statement later. 

MR. DEPUTY CHAIRMAN: Mr. Satyanarain 
Reddy. Not here. Yes, Mr.   Sunder  Singh   
Bhandari 
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"To stop admission of finances of 
Indian girls living there, A husband of 
a resident. Indan woman may also be 
excluded." 
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more liberal. This has to be admitted. Now th- 
point is that this is a matter for legation. We are 
very closely studying the various provisions of the 
legislation that is on the anvil. We' have already 
given an Aide-Memoire showing, how this 
legislation is likely ;" affect the interests of people 
of Indian .prigin and people of other countries,. 
All this has been done. But the legislation has not 
yet been passed. We are quite vigilant about it 

SHRI SUNDER SINGH BHANDARI: What 
about my other points? About Indian girls living 
there who... 

SHRI P.   V.     NARASIMHA  RAO: • The same' 
thing. (i SHRI     SUNDER    SINGH    BHAN-
DARI: Is that also a part of the legislation? 
:i 

SHRI   P.   V.     NARASIMHA   RAO- 
Yes.      i 

SHRL, SHRIDHAR WASUDEO DHABE,. 
(Maharashtra): Sir, as far back as 1978, Mr. 
Andrew Young, the US Ambassador to the 
United Nations, caused anger in Britain some 
time ago when he accused the British of being the 
most race-cons-cious people in the world. This 
was reported in an article 'Hypocrisy and Race 
Relations' by Peggy Crane Sir. I will give only 
two examples and finish. Sir, here is a report 
published in the Indian Express on the 4th 
December,   1980.    I  quote: 

"Of the 6,319 passengers imprisoned at 
London's detention center, 2,323 were from India, 
and 1074 and 1004 from Pakistan and 
Bangladesh. 

Sir, this report says that there is more 
discrimination against the Asians. Sir, I would 
like to know from the hon. Minister how many 
;persons of Indian origin who wanted to go to 
England have been detained till today and what 
relief they have ' been given? Secondly, there are 

reports—the hon. Minister has also replied—at one 
place Rajinder Singh. 

They want to deport all coloured British 
citizens, including progeny of mixed 
marriages. 

SHRI P. V. NARASIMHA RAO: Sir, with 
regard to the Register of Dependents
mentioned in the Conservative Party 
manifesto last year, the Government said it 
will not be taken up. 

SHRI SUNDER SINGH BHANDARI: 
Which  Government? 

SHM P. V. NARASIMHA RAO: The 
.British Government. It is true that the trend of 
new legislation in Britain is more restrictive 
rather than 
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[Shri Shridhar Wasudeo Dhabe] a boy of 
15, a Sikh boy, in the month of August was 
attacked by two white men. They were not 
traced out. But, Sir, it is very obvious, and the 
speeches made in the House of Commons, 
make it clear that behind this there are two 
organisations, racial organisations) that is, the 
National Front and British Movement. I will 
quote only a small portion from speech on 
28th November, 1980 which is very serious: 
i   P.M. 

"A Labour M.P.. Mr. Stan Thorne, who 
had asked for an emergency debate said 
that earlier this week, slogans, swastikas 
and obscenities had been daubed in bright 
blue paint on a number of homes owned by 
Asians. 

Mr. Thorne alleged that two windows 
had been smashed and a large National 
Front sign was painted on the bonnet of an 
Asian woman's car. He said that these 
incidents followed weekend marches by 
National Front supporters in Bolton and 
Chorley. 

He said that in Preston, Blackburn, 
Bolton, Chorley and elsewhere Asian 
women and children feared for their safety. 
It was extraordinary that police protection 
at an estimated cost of £ 50,000 should 
have been provided to the National Front 
marchers." 

This is a very serious thing. It is not 
connected only with the immigration rules. 
Therefore, I would like to know from the hon. 
Minister as to what are the countries against 
whom this discrimination is made. Is it 
restricted only to some countries? I would like 
him to name the countries. Will he give a 
White Paper on the position as it stands today 
in order to know what has happened during 
the six months since the Conservative 
Government has taken over and what are the 
restrictions about citizenship which the U. K 
is going to enforce? Today's statement is very  
half-hearted.    I  do  not     think 

the press report about abolition of medical 
tests on immigrants by U.K. is complete in 
the Times of India. The White Paper should 
include all this. I would like to know what 
reciprocal steps should be taken. It is no use 
saying that it is an internal matter. If we 
cannot protect our own people, it is no use 
chanting the mantra of peace, non-violence, 
like Hari Vithal. It will not do. I would like to 
know what steps are being taken to protect 
our people and to see that these immigration 
rules do not operate for Commonwealth coun-
tries. 

SHRI P. V. NARASIMHA RAO: I 
have already said that in the light 
of what was announced yesterday in 
the British Parliament, the matter is 
.likely to have some new dimensions 
and I would be glad to make a state 
ment on the latest situation as it 
emerges. Now, in regard to matters 
like retaliatory action. I would ap 
peal to the hon. Members 
not to think on those lines because as 
far as we know, the kind of racialism 
which has been raising its head from 
time to time in England has been 
dealt with by the Government there 
and by and large the British Gov 
ernments have been taking steps to 
put it down. In some cases this may 
not be always easy. It is not possi 
ble to book the culprits in all cases. 
But one thing has to be admitted 
and that is the British Government 
have been doing their best and when 
ever we have brought cases to their 
notice, they have taken note of the 
cases brought to their notice by us 
and have tried to take action as 
quickly as possible. On that score, 
our High Commission is also not very 
much dissatisfied with the perform 
ance of the British Government. So, 
in order to solve, this problem, rather 
than thinking of retaliatory measures 
we should think in terms of talking 
to them, discussing with them, find 
ing out what our difficulties are and 
mobilising public opinion wrttrin the 
country. This is being done in a 
very effective manner. That would 
be the  right thing to  do.    It  would 
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not be right to think of retaliatory action. In 
any case, the Government is very vigilant about it. 
We are following the developments closely and 
whenever there is any such discrimination, we are 
bringing it to their notice. This will have to be the 
process which will continue. I hope that we will be 
able to solve the problem to the extent possible 
within the scope of the new legislation which the 
British Parliament is considering and the policy 
which the British Government and the British 
Parliament might like to continue hereafter. As I 
have said earlier, it is going to be more restrictive; 
their laws are going to be more restrictive for 
various reasons. It is not merely a question of 
discrimination. There are very many reasons why 
not only Britain but many other countries are also 
rrestricting the scope of immigration by their laws. 
This is a common experience. So, to the extent 
possible how far we can help persons of Indian 
origin under these circumstances is what we have 
to address ourselves to, and this is what we are 
trying to do. 

SHRI SHRIDHAR WASUDEO DHABE: My 
question was about discrimination... 

SHRI P. V. NARASIMHA RAO: I have told 
you... 

SHRI SHRIDHAR WASUDEO DHABE: My 
question was whether the Asian countries have 
been discriminated against... 

SHRI P. V. NARASIMHA RAO: As I said 
already, this discrimination is on racial grounds. I 
have no break up of how many Indians, how many 
Pakistanis, how many Bangladesh ... 

SHRI SHRIDHAR WASUDEO DHABE:  
Between the countries. 

SHRI P. V. NARASIMHA RAO: What I am 
saying is that this di«-crimination is on the basis 
of colour and     race.    Therefore, all the other 

1481 RS—8. 

Public importance countries. the Asian 
countries, are included in it. And within those 
countries. I do not think that there is more 
discrimination against one country and less 
against the others. It is not like that. 

MR.   DEPUTY   CHAIRMAN:      Shri 
Jha. 
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SHRI. P. V. NARASIMHA RAO: Sir, 

I have already said that whenever 
instances of discrimination are brought to 
the notice of the British Government by 
our High Commissions, they generally 
take action. In some cases action could 
not perhaps be taken be- 

cause of various reasons But I do not 
have the figures of how many cases have 
been brought to their notice. 

 
SHRI P. V. NARASIMHA RAO: This 

is a continuous process that goes on. If 
hon. Members want these figures I could 
get the figures. But the instances in their 
very nature are something which go on 
every day. Whenever a matter comes to 
our notice we bring it to their notice. 
How is it possible to keep track of all 
these things and give (the total number of 
cases that have been represented to 
them.? 
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Britishers  had  lost   their  head..............
(Interruptions). 

SHRI      NAGESHWAR      PRASAD 
SHAHI:   This is not a thing.
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SHRI SHRIDHAR WASUDEO DHABE: 
But the British legislation is otherwise. 

SHRI P. V. NARASIMHA RAO: Mr. 
Shahi has tried to distinguish between the 
racism part of it and the immigration part of 
it, rather the legislation part of it. 

Please listen.    I am not taking it as gospel 
truth.   I am only saying what 
they told us. 



 

SHRI R. RAMAKRISHNAN (Tamil 
Nadu): Mr. Deputy Chairman, Sir, I 
would like to draw the attention of the 
hon. Minister to the latter portion of his 
statement where he has said about the 
business travellers or the tourists that the 
Government was taking necessary steps. 

I would just like to pose one problem 
before him. The British Government 
does not give visas to all the people. 
They say, if you have a return ticket then 
only they would allow you to land at the 
Heathrow Airport and give the entry pei-
mit. But to some people they give the 
permit here itself. They are not having a 
proper or a uniform procedure. The 
genuine tourists are put to all sorts of 
difficulties. I am telling you this on the 
basis of the past historical experience. 
The British officers view every Indian 
with suspicion and ask all sorts of 
questions, where you are staying and all 
that. Will the External Affairs Minister 
take up this matter with the British 
Government so that some sort of visa 
could be issued and no harassment is 
caused to the genuine tourists? This 
could be taken up at the Government 
level. 

SHRJ P. V. NARASIMHA RAO: 
There is no system of visa to Britain. 

SHRI R. RAMAKRISHNAN: Can 
you not think of that? 

SHRI P. V. NARASIMHA RAO; That 
is a much wider question. In fact, that 
would be counter-productive in many 
ways. If you start the visa, it will become 
much more difficult.    In fact, we will 
have to solve 

the problems as they arise and that is 
what is being done. 

SHRI M. KALYANASUNDARAM 
(Tamil Nadu): Sir. there are two aspects 
of this problem. One is the immigration 
laws of that country and the behaviour of 
the immigration authorities. The second 
aspect of this problem is the racist attack 
on the Asians and Indian citizens and 
there is no safety for the citizens. Several 
complaints have been received. Children 
of many families known to me are there. 
Workers are there. Formerly, Sir, during 
the British rule in India, Indians of upper 
strata used to go their for studies. Now 
who are the people going there? Leave 
alone the business community, I do not 
think we have come across any Indians 
of the business community being 
harassed in Britain... 

AN HON. MEMBER: There are. 

SHRI M. KALYANASUNDARAM: 
May be, but they know how to overcome 
it. The workers working in factories, the 
domestic servants and those who are 
doing petty jobs are the people affected. 
They have no safety there. And I do 
understand the difficulty of our 
Government. Our External Affairs 
Minister, no doubt, will feel the same as 
we are feeling, although for the sake of 
diplomatic etiquette he might have used a 
moderate language. He himself has said 
that our High Commissioner is not very 
much dissatisfied. That means, 
dissatisfaction is there; it is implied. He 
has already in the short tenure as External 
Affairs Minister won the admiration for 
his performance in the international 
forums. I would ""just ask him: Will that 
Government understand this language? 
After all, who are the people suffering 
there? And let us compare. We have 
fought against the British regime for 90 
years in this country. Even at the peak of 
our freedom struggle in 1942 or 1946 
white men were walking in the streets of 
Bombay, Delhi, Madras or Calcutta. No 
white man was killed. We did not   hate   
the   British   people.   We 
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opposed them, not because they are 
white, but they expioiied us. That is our 
tradition. Our tradition is one  of solving 
the problems peacefully. I do not suggest 
that there should be retaliation. 
Retaliation in what form? But then how 
to tackle this problem? Nobody is 
suggesting that you should send our 
army. No, that is not the method. But the 
Thatcher Government cannot understand 
this language. There are forces let loose 
because there is a feeling—just like the 
Shiv Sena feel—that the job opportunities 
are taken away by these people. That is 
the suffering of those people who went 
there because they did not have the 
opportunity of earning a living there. So 
many Indians were suffering in this 
country under British Rule because of the 
preference given to the Anglo-Indian 
community. But we did not hit them. 
Even today we are giving them all the 
privileges that are due to any Indian 
community. So it is a matter to be taken 
up at the Commonwealth Conference. 
Both the Foreign Ministers must meet 
and discuss this problem. Our Foreign 
Minister cannot go and organise public 
opinion in Great Britain, although to 
some extent it is possible through the 
High Commissions. Our High 
Commission must be strengthened. I do 
not know what problems our Hifih 
Commission is facing. But I would 
suggest that it should be taken up at a 
higher level—at the Commonwealth 
Conference and also at Foreign 
Minister's level. This House also should 
have full opportunity to voice our 
feelings so that the British Parliament 
also hears how we feel about it. 
Otherwise, if they proceed with the 
legislation that is under consideration 
now, what will happen? Both the Houses 
in one voice must tell the British 
Government and the British Parliament 
about it. * As he has promised another 
opnortunity, we shall take advantage of 
that to do this. 

SHRI P. V. NARASIMHA RAO: It 
will be appreciated that the very 
sentiments that are being expressed in 
our Houses of Parliament here are being   
expressed   in   the   House   of 

Commons also—in their Parliament also. 
So, so far as the approach to this problem 
is concerned, there is similarity between 
the two Parliaments. Where there are 
violations, where there are certain bodies 
which are wedded to violence 3nd 
racism, it is the duty of the British 
Government to put them down, to deal 
with, them effectively, which, we 
believe, they are doing, and we are trying 
to see that such acts are put down 
whenever and wherever they occur. That 
is all that could be done. 

In regard to the suggestion given by 
the hon. Member that this should be 
taken up at the Commonwealth level, on 
the face of it, it appears to be a good 
proposition. We will examine it. 

SHRI P. RAMAMURTI (Tamil 
Nadu): Sir. it is a very delicate question. 
J do not know if the hon. Minister knows 
that the biggest organisation of Indian 
origin working in Great Britain is the 
Indian Workers' Association. It is a 
voluntary organisation and it has been 
taking up specific cases of 
discrimination, maltreatment, ill-
treatment of people of Indian origin with 
the Home Office. I have got a number of 
cases, but I do not want to refer to all the 
cases, so an example, I will give you one 
case. 

SHRI M. KALYANASUNDARAM: 
The victims are afraid of making 
complaints. 

SHRI P. RAMAMURTI; The Indian 
Workers' Association is taking up these 
things. They have been sending these 
cases from time to time. One of the 
complaints is about Shri Malvinder 
Singh. His father is living in Britain. He 
is an employee there. He sent his son 
here for some time. Now he has got a 
court order in India that the custody of 
the son must vest in him and not with 
anybody else. Even when that court 
order was also produced there, they have 
refused permission vide Home Office's 
letter dated   6th June 1980. 
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[Shri P. Ramamurti] After an appeal was 
submitted,    the Home Office said that they 
had examined  the  request  and  the  decision 
remained.    They would communicate the 
reasons later on.    And later on, what has. 
been stated?    Later on, it has been stated that 
it is not proved that the responsibility for the 
upkeep of the son is exclusively that of the 
father.    It  is   a  very  strange  argument.    It 
has  not been proved  that the  responsibility  
for   the upkeep  of the son is that  of the 
father;  there may  be other relations on 
whom he can rely.    This  is the sort of thing 
that is taking place.   I am giving only one  
case.    The point  is,  the  Indian Workers  
Association brings many of these things to the 
notice of the Indian High    Commission   and   
the   Indian High  Commission takes  no 
notice of these. This is the charge that I want 
to bring. The Indian High Commission has 
not got even the courtesy to reply to a 
voluntary organisation of Indian workers 
which is probably the biggest organisation    
of    the    Indians    there which, on its own, 
takes up the problems with the    Home    
Office,    and where it does not get a proper 
solution it refers them to the Indian High 
Commission  and    the    Indian    High 
Commission    there    does    not    even 
answer them.    So, will    you    please 
instruct the Indian High  Commission to    
take  this  voluntary  organisation seriously 
and see to it that the cases they refer to them 
are taken up with the  British Home Office  so  
that the problems are solved? 

SHRI P. V. NARASIMHA RAO: Sir, the 
information given by the b Member is 
evidently at variance with my own 
information. The Indian High Commission is 
busy, is very vigilant in these matters and W-
QJ ever matters come to its notice it takes up 
the cases with the British Government, with 
the relevant authorities. But, if in any case 
there has been some kind of omission on the 
part of the Indian High Commission, I take 
the information and I will also generally find 
out if the Indian Bigb Commission   is   in   
touch   with   these 

organisations—which, J am told, it is. My 
information is that the Indian High 
Commission always keeps in touch with these 
organisations of immigrants, workers, etc. 
This is my information, but if in any case 
there is an omission, we will look into it, 

REFERENCE TO THE REPORTED 
CANCELLATION OF THE INAUGU-

RAL FUNCTION OF THE INDIAN 
VETERINARY RESEARCH INST1 

TUTE, IZATNAGAR FOR OPENING A 
VACCINE CENTRE AT BANGALORE 

DR. BHAI MAHAVIR (Madhya Pradesh); 
Sir, the. other day a colleague of mine raised 
the question of some members of a political 
party meeting President Brezhnev on the 
occasion of his last visit to India. He had 
asked about the propriety of it. but today I am 
referring to another type of propriety, and that 
involves Government officers. It is not a ques-
tion of members of a political p irty but 
Government officials and how they began to 
act in a manner in which visiting Heads of 
State or Heads of Government are involved, 
and that raises certain issues which, in my 
opinion, are as important as what my friend 
was. trying to point out that day. 

I have, Sir. a specific instance in which the 
Director of the Indian Veterinary Research 
Institute at Izatnagar issued an invitation, the 
cards were sent for the inauguration 
iction  of  a   vaccination  centra Bangalore  
on  the  5th  of November,. 1980.   The card 
says that the vaccina-i centre was to be 
inaugurated by Mr. Ingmar Jorgenson, Prime 
Minis-ter of Denmark.   The cards were issu. 
ed in the name of Dr. P. Madhusr. Senior 
Scientist—I do not know about his  position  
in  the  hierarchy  of the Institute.    One week 
before the f'ate of the programme, letters we; 
informing cancellation of the time and  giving 
no    reason—though    «• pressing regret for 
the inconvenience caused.    I have, Sir, the 
card as well 


